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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE AT 

KOLKATA 

MEMORANDUM OF INTERLOCUTORY APPLICATION 

 (Under Sections 16(e) read with 18(1) of the National Green 
Tribunal Act, 2010) 

 
I.A. No.           of 2026 

in 

Appeal No. 4 of 2026 

1. Munidei Majhi  

W/o Gunasingh Majhi, 

Sagabari village, Kashipur  

Rayagada District – 765015  

Email: yogeshwaranadv@gmail.com  

Phone: 9566254546  

 

2. Rupasing Majhi,  

S/o Dimi Majhi  

Sagabari village, Kashipur  

Rayagada District – 765015  

Email: yogeshwaranadv@gmail.com  

Phone 9566254546  

 

3. Sundurusing Majhi,  

S/o Mani Majhi  

Bundel village, Kashipur  

Rayagada District - 765015  

Email: yogeshwaranadv@gmail.com  

Phone 9566254546  

 

4. Saru Majhi  

S/o Dasu Majhi  

Kantamal village, Kashipur  

Rayagada District – 765015  

Email: yogeshwaranadv@gmail.com  

Phone 9566254546           …Applicants/Appellants 
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Vs 

 

1. The Ministry of Environment, Forest and Climate Change,  

Rep by its Secretary,  

Indira Paryavaran Bhavan, Jor Bagh Road,  

New Delhi 110003  

E-mail : secy-moef@nic.in,  

Phone: +91-11-23014243.  

 

2. The Additional Chief Secretary,  

Forest, Environment& Climate Change department,  

Government of Odisha,  

Bhubaneshwar- 751001 

E-mail: fesec.or@od.gov.in  

Phone: 0674-2536822 

 

3. Odisha Industrial Infrastructure Development Corporation (IDCO), 

Represented by its Managing Director,  

IDCO Tower, Janpath,  

Bhubaneswar –751022  

E-mail: md@idco.in  

Phone: 0674-2542784  

 

4. M/s Vedanta Limited,  

Represented by its Managing Director,  

Ist Floor, C Wing, Unit 103, Corporate,  

Avenue Atul Projects, Chakala,  

Andheri (East) Mumbai,  

Mumbai City, Maharashtra 400093.  

E-mail: shuvrendu.choudhury@vedanta.co.in  

Ph: 022- 66434500     …Respondents/Respondents 

 

TO,  

THE HON’BLE CHAIRMAN AND HIS COMPANION  

MEMBER OF THE NATIONAL GREEN TRIBUNAL.  

HUMBLE APPLICATION SUBMITTED  

BY THE APPLICANTS ABOVE NAMED 
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Interlocutory Application seeking to advance hearing of the Appeal 

 

1. The present Interlocutory Application is being filed seeking to advance 

the date of hearing of Appeal No. 4 of 2026 from 18.05.2026 to an earlier 

date since the 3rd and 4th respondents have commenced clearing the 

project area, causing the damage sought to be prevented, present a fait 

accompli and the appeal would be rendered infructuous 

 

2. It is submitted that the subject appeal is a challenge to the Stage-I/in 

principle approval of the 1st Respondent dated 05.01.2026 in Online 

Proposal No: FP/OR/OTHERS/523366/2025 under Section 2 (1) (ii) of the 

Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for non-forestry 

use of 4.911 ha of forest land filed by the 3rd Respondent, Odisha 

Industrial Infrastructure Development Corporation (IDCO) for 

construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-

44 to facilitate bauxite transportation in Kashipur Tahasil of Rayagada 

District under Rayagada Forest Division, Odisha. 

 

3. It is submitted that the appeal was admitted by this Hon’ble Tribunal on 

27.02.2026, and the respondents were given 3 weeks’ time to file their 

response. The appeal was thereafter listed on 23.03.2026, and the 3rd 

respondent sought 4 weeks to file their reply, while the 4th respondent 

mining company, sought 1 week time to file their reply. The matter was 

adjourned to 18.05.2026.  

 

4. It is submitted that in its last response dated 24.03.2026 by Respondent 

No. 3 to the EDS, Respondent No. 3 has outlined the development and 

the work to be undertaken as per the Stage-I approval, which is under 

challenge, and stated that no further directions have been issued in the 
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present matter. Copy of compliance dated 24.03.2026, as uploaded by 

Respondent No. 3, is produced as Annexure- IA 1.  

 

5. It is submitted that on 03.04.2026, persons belonging to the 3rd and 4th 

respondents came to the site and started clearing shrubs. Noticing this, 

the people brought it to the knowledge of the authorities on site that the 

matter was sub-judice. 

 

6. It is submitted that on 03.04.2026, on the same day, at around 4.30 PM, 

police from Kashipur PS, Andirakanch PS and paramilitary personnel of 

OSAP and CRPF totaling about 150 personnel, came to the villages 

and announcements were made that the construction of the approach 

road will commence immediately. It was further announced that a 

distance of 100 meters from the road has been announced as a restricted 

zone, and Section 163, BNSS, 2023 has been imposed. They directed that 

people should stay away from the area. The copy of the order was not 

furnished. 

 

7. It is submitted that construction work that commenced on 03.04.2026 

and continued on 05.04.2026 on the site, including digging, clearing of 

undergrowth, and tree-felling near Porlang and Sagabari villages. 

 

8. It is submitted that on 06.04.2026, senior government officials, along 

with approximately 10 platoons of police force, reached the Porlang Road 

site to commence work. The villages of Sagabari, Bantej, Bondel, and 

Kantamal are witnessing a massive presence of armed police, vehicles 

and drones flying in the area. The area is being patrolled by armed police 

and private persons associated with Respondent No. 4. 
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9. It is submitted that on 07.04.2026, a raid was conducted by the police 

and the district administrations in Kantamal village at around 3 AM after 

the electricity was cut with more than 200 armed police/paramilitary 

personnel, wherein a number of villagers were injured by lathi-charge, 

use of tear gas, and the village was vandalized, with vehicles and 

thatched houses destroyed. People have not even been able to go to the 

hospital for fear of being arrested. It is submitted that in some sections 

of the media, the incident is falsely portrayed as a clash. It is submitted 

that it was a coordinated attack by armed police at around 3 AM, and the 

situation remains tense as people are being intimidated for exercising 

their constitutional and legal rights.  

 

10. It is submitted that a request under RTI was filed on 09.04.2026 

seeking a copy of the prohibitory order. On 10.04.2026, a copy of the 

order was furnished under RTI and it is seen that on 03.04.2026, a 

prohibitory order under Section 163 of Bharatiya Nagarik Suraksha 

Sanhita, 2023 was issued by the Sub-Divisional Magistrate, Rayagada, 

restricting the movement of persons at the road construction site and an 

area extending to 100 metres from the site, for a period of one month. It 

is submitted that the order states that the approach road construction 

has valid sanction of law, without any mention of the pendency of the 

matter before this Tribunal. The order also omits to mention the fact that 

the project has not received Environmental clearance till date and work 

cannot commence until EC is obtained under the EIA Notification, 2006. 

A copy of screenshot from Parivesh portal showing the pendency of the 

EC proposal is produced as Annexure IA 2. 

 

 

5



 

 

11. It is submitted that the prohibitory order also makes a mention of 

working permission dated 27.02.2026 and tree-felling permission dated 

26.03.2026, issued by the DFO, Rayagada, for the subject road. It is 

submitted that copies of the DFO’s orders are not available. In fact, it is 

surprising that the order also fails to mention the NOC dated 16.09.2025 

(Annexure A 10 of the appeal) issued by the 3rd respondent to the 4th 

respondent states that no trees should be felled until all statutory 

clearances have been obtained. Copy of the prohibitory order dated 

03.04.2026 under Section 163, BNSS, 2023 along with the RTI reply is 

produced as Annexure IA 3.  

 

12. It is submitted that in addition to the grounds of present appeal, 

there are discrepancies in the whole process of demarcation of forest and 

non-forest land for the approach road. The tree enumeration list 

submitted by Respondent No. 3 for the alleged government non-forest 

land of 6.403 Hectares, shows the number of trees as 0, which is incorrect 

as can be seen from the project proponent’s own KML files submitted, 

which show tree-cover, as well as the 25.10.1980 revenue land records 

which shows the area as unsurveyed (land remains unsurveyed since 

then). Further, there is a mismatch between the khata and plot numbers 

mentioned as non-forest land in the NOC issued by Respondent No. 3 on 

16.09.2025 (Annexure A10 of the main appeal) and the plot and khata 

nos. stated in the tree enumeration list. By making incorrect 

distinction/division of land as forest and non-forest the Respondents are 

continuing construction work with the intention of rendering the matter 

infructuous and to avoid adjudication by this Hon’ble Tribunal. A copy of 

the tree enumeration list for the alleged non-forest land and the land 

schedule submitted by the project proponent showing status as on 

25.10.2980 is produced as Annexure IA 4. The copy of maps of the 
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area, including the alleged non-forest area is produced as Annexure IA 

5. Copy of news reports are annexed as Annexure IA 6.  

 

13. It is evident from the developments since the last hearing, 

particularly the tree felling permission given by the DFO, the subsequent 

issuance of prohibitory orders, the on-going construction work, and the 

illegal crackdown on the villagers by the police and administration 

that the respondents have started the construction of the approach road 

despite the issue being sub-judice and intend to present a fait accompli. 

The Respondents intend to keep the work going through violence and 

intimidation against the residents on one hand and delaying the 

proceedings before this Tribunal on the other. No replies have been filed 

yet by the project proponents and they are protracting the proceedings 

to ensure that their illegality is not adjudicated by this Hon’ble Tribunal 

until they complete their project.  

 

14. It is submitted that in the Appeal, a prayer for stay of the impugned 

clearance has been sought. The matter was admitted on 27.02.2026 and 

notice was issued to the Respondents and a period of three weeks was 

granted for the Respondents to file replies. The matter was listed again 

on 23.03.2026, wherein the Respondents sought further time to file 

replies. The project proponents have had notice of the matter now for 

more than 5 weeks. However, no reply has been filed by them till date 

and they are proceeding with the project. 

 

15. It is submitted that there is urgency in adjudication of the present 

appeal and the grant of the prayer for interim relief since the respondents 

deployed heavy police, paramilitary presence and they have announced 

that they would continue with the construction of the subject road. Pleas 
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Sri Ashok Kumar Mishra
Consultant (Environment)

No. HO-CGM(Env)139412024

ldco ODISHA
rSO 9001 A 1.4i!01 Co,orEt . N T III' OPPORTUNITIE'

Oaleiz4l03l2026g3s /
To,

Sub: Compliance to the Stage-l Clearance pertaining to diversion of 4.911 ha of
forest land in the village Sagabari and Porlang under Kashipur Tahasil for
construction of access road from Sijimali Bauxite Mines (Hill Top) to SH-44
under Rayagada District.

Sir,

ln response to the EDS raised vide your letter No.1332, dl. 1110312026 and continuation

to this office letter No.6619, d1.0710312026 the compliances to the conditions stipulated in letter

dl.O5l01l2126 of MoEF & CC, Gol., Bhubaneswar according Stage-l / in-Principal approval for

diversion of 4.911 ha of forest land in the village Sagabari and Porlang under Kashipur Tahasil

for construction of access road from Sijimali Bauxite Mines (Hill Top) to SH44 under Rayagada

District is enclosed herewith for kind information and necessary action at your end.

Encl:- As above Yours faithfully,

/consulta E vironment)

Memo No. gSBs 
'oatei 

24t03t2026
,

Copy submitted to the PCCF, Nodal Officer, Odisha, Bhubaneswar for kind
information and necessary action, with reference to this office memo No.6620, d1.0710312026.

fh" Diri.ionrl Forest Officer
Rayagada Forest Division
Rayagada

Memo No.
Copy forwarded to the CGM(Land), IDCO, Bhubaneswar for information &

necessary action, with reference to this office memo No.6621, d1.O710312026.

8 3B tDate:24t03t2026

B 3 k4 ,Date:24t03t2026

$\
Cons ultar$JEnv i ronment)

""r, 
r,ltr. v6B\?, Ltd., 5ih Froor,

Consul ,"\..,,
4\t

\
t tEnv

ffi

ironment)

Memo No.
Copy forwarGa to Sri. S. Suresh, Chjef Financial Offi

Module C/2, Fortune Towers, Chandrasekharpur, Bhubaneswar for information & necessary
action, with reference to this office memo No.6622, dl.O710312026

Consultan ironment)

Odisha lndustrial lnfrastructure Development Corporation
(A Government of Odisha Undertaking)

IDCO, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA
+91- 067 4 - 2541525.2540820 | Fa\ 2542956 I 25419A2

cqmenv@idco.in t www.idco.in
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Sl No Condition Compliance

1.1. Legal status of forest land proposed for
diversion shall remain unchanged.

The Legal status of the divened forest land

shall remain unchanged. An undertakrng to
this effect is enclosed as Annexure-1.1.

L,2 The user agency shall transfer online, the Net
Present Value (NPV) of 4.9lt hact forest land
being diverted under this proposal, as per the
Orders of Hon'ble Supreme Court of lndia
dt.28/03/2008, 24lO4l2OOg and 09/05/2008 in
Writ Petition (Civil) No.20211995 and the
guidelines issued by the Ministry vide its letter
No.5-3/2011-FC (Vol-l) dt.06/0112022 and
2210312022. The requisite funds shall be
transferred through online ponal in CAMPA
account of the State concerned.

It is respectfully submitted that, in
compliance with the demand raised by the
DFO, Rayagada, communicated vide Letter
No. 180 dated 09.01.2026, an amount of Rs.
47,03,658/- (Rupees Forty-seven Lakh Three
Thousand Six Hundred Fifty-Eight only)
towards the cost of Net Present Value (NPV)
for diversion of 4.911 Ha. of lorest land has
been deposited through the online ponal into
the CAMPA account of the state.
The payment UTR Receipt No.

CMS5504195085 dated 22.0!.2026 is

enclosed herewith as Annexure-l.2 for kind
reference.

1.3 At the time oJ payment of Net Present Value
(NPV) at the then prevailing rate, the user
agency shall furnish an undenaking to pay the

additional amount of NPV, if so determined, as
per the final decision oI the Hon'ble Supreme
Court of lndia.

An undertaking has been furnished to pay

the additional amount of Net Present Value
(NPV), if so determined, in accordance with
the final decision of the Hon'ble Supreme
Coun of lndia. A copy of the undertaking is

enclosed as Annexure-1.3.

L.4 The Govt. non forest land of 6.07 ha identified
in village Tingarihola, Kalnara Tahasil

of Rayagada District under Rayagada Forest
Division Jor raising compensatory
afforestation shall be transferred and mutated
in the name of Forest Department before
handing over of forest land to the user agency
by the State Government. The identified
non-forest shall be notified as Protected
Forest under Section 29 of the lndian Forest
Acl, L927 or local forest Act. The Nodal
Ofiicer, after notification of such non forest
land, shall uploaded a copy of said notification
on the PARIVESH ponal.

It is submitted that the Compensatory
Afforestation (CA) land measuring 6.07 ha,

identified in Village Tingarjhola under Kolnara
Tahasil of Rayagada District within
Rayagada Forest Division, has already been
mutated and translerred in favour of the
Forest Department,
Further, the proposal for Protected Forest
(PF) notification has been submitted by the
Divisional Forest Officer, Rayagada to the
Principal Chief Conservator of Forests (FD &
Nodal Officer, FC Act), O/o the PCCF,
Odisha, Bhubaneswar vide Letter No.
1286/4F (Misc) t98412O26 dated 10.03.2026.
A copy of the said letter along with the
Record of Rights (RoR) is enclosed as
Annexure-1.4.

Sri. Ashok Kumar Mishra
Consultant (Env)

ldco CUsHA@ Ntw 0PP0RIUlltTtt5

Odisha lndustrial lnfrastructure Development Corporation
(A Government of Odisha Undertaking)

IDCO, IOCO Towers, Janpath. Bhubaneswar - 751022, Odisha, INOIA
+91- 0674 - 2541525.254O82O 1Fax.2542956 t 2541982

cmd/Didco-inl ma6ti.lc6 in I ttr'rf,.rf,'.idco.in

consutffinnent
lDC0, Bhutanesviar
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Sri. Ashok Kumar Mishra
Consultant (Env)

idco OorsHAg@
fltw 0PP0RTuNtTtts

1.5

Consu! Environmeni
Odisha lndustrial lnfrastructure Development Co.poration

(A Government of Odisha Undertaking)
IOCO, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA

+91- 0674 - 2541525.2U4O82O 1Fax.,2542956 I 2541982

cmdfDidco.iu maoidc.} in I w$"n.idco-in

It is submitted that the cost towards raising
and maintenance of Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) has been
deposited.
An amount of 159,06,200/- (Rupees Fifty-
Nine Lakh Six Thousand Two Hundred only)
towards CA and {54,15,400/- (Rupees Fifty-
Four Lakh Fifteen Thousand Four Hundred
only) towards ACA has been remitted through
online mode vide UTR No. CMS5504195085
dated 22.0r.2026.
A copy of the payment receipt is enclosed as
Annexure-1,5.

1.6

The user agency shall transfer the cost of
raising and maintaining the compensatory
afforestation and additional compensatory
afforestation at the current wage rate in

consultation with State Forest Department in

the account of CAMPA of the concerned
State through online portal. The Schemes may
include appropriate provision for
anticipated cost increase for works scheduled
for subsequent years.

The User Agency shall ensure that the
Compensatory Afforestation (CA) sites are
cleared of all encroachments prior to handing
them over to the State Forest Department
(SFD). The SFD shall, ensure that the CA
sites are free from encroachments, properly

fenced and duly planted at the cost of the
User Agency.

It is certified that the Compensatory
Afforestation (CA) site was free from all
encroachments and encumbrances at the
time of handing over to the State Forest
Depaftment (SFD).

A copy of the .ioint verification report along
with the handing-over note is enclosed as
Annexure-1.6 for kind reference.

It is undertaken that Compensatory
Afforestation (CA) shall be raised over 6.07
ha of identified non-forest land in Village
lingarjhola under Kolnara Tahasil of
Rayagada District within Rayagada Forest
Division, within a period of two years from
the date of Stage-ll clearance.

The plantation shall thereafter be maintained
by the State Forest Department as per the
approved plan/scheme, at the cost of the
User Agency. A copy of the undertaking is

enclosed as Annexure-1.7.

L,7 Compensatory afforestation shall be raised
over 6.07 ha of non forest land identified in

village Tingarjhola under Kolnara Tahasil of
Rayagada District under Rayagada Forest
Division within two years irom the date ol
Stage-ll Clearance and maintained
thereafter by the State Forest Department as
per approved plan/scheme and maintained
thereafter, at the cost of user
agency.

It is undertaken that Additional
Compensatory Afforestation (ACA) shall be
raised over 5.00 ha of degraded forest land
identified in Pedakonda Extension RF under
Rayagada Forest Division, within a period of
Nvo years from the date of Stage-ll
clearance.
The plantation shall thereafter be maintained
by the State Forest Department as per the
approved plan/scheme, at the cost of the

1.8 Additional Compensatory afforestation shall
be raised over 5.00 ha of degraded forest
land identified in Pedakonda Extn. RF under
Rayagada Forest Division within Nvo

years from the date of Stage-ll Clearance and
malntained thereafter by the state Forest
Depaftment as per approved plan/scheme and

maintained thereafter, at the cost of user
agency.

tDc0 Bhubatteswar
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Sri. Ashok Kumar Mishra
Consultant (Env)

1.lt

deposited
portal

deposited
accepted
clearance

idco OorsHA
ilt1l, 0PP0RTUl ltts

All the lunds received from the user agency
under the project shall be transferred/

It is certified that all requisite funds have
been duly transferred/deposited into the

in CAMPA account only th CAMPA account through the e-portal (httos://

rIVES nrc.rn
anv h.nic.in

through other mode will
as compliance of the

The details of the payments are as Jollows:
a. NPV: t47,03,658/-
b. CA: 159,06,200/-
c. ACA: t54,15,400/-

Total Amount: t1,60,25,258/- (Rupees One
Crore Sixty Lakh Twenty-Five Thousand Two
Hundred Fifty-Eight only), deposited vide
UTR No. CMS5504195085 dated
22.0L.2026.
Further, an amount of {1,46,07,054/- towards
plantation of tall indigenous species has also
been deposited vide UTR No.
cMS55890924r-9 dated 13.03.2026,
Copies of the payment receipts are enclosed
as Annexure-1.11.

rough e-
Amount
not be
Stage-l

User Agency. A copy of the undertaking is
enclosed as Annexure-l.8.

1.9 The species to be planted in the CA,/Addl. CA
schemes shall be of native species of the
area. At least 18 month old seedlings should
be planted. lntensive monitoring of the
plantation needs to be done and documented
using Geo tagging so that the increase of
canopy density and survival and growth of
plantation can be evaluated at regular
intervals.

It is undertaken that the species to be
planted under the Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) schemes
shall be native to the area, and seedlings of
not less than L8 months of age shall be used
for plantation.
Further, intensive monitoring of the plantation
shall be carried out and duly documented
through geo-tagging to facilitate periodic
evaluation of canopy density, as well as the
survival and growth of the plantation.
A copy of the undertaking is enclosed as
Annexure-1-9.

1.10 The KML files of the area to be diverted and

the cAJAddl. cA areas shall be uploaded
on the e-Green watch poftal with all requisite
details before issuing working permission

towards linear projects or submitting
compliance report for seeking Stage-ll
approval, as the case may be.

The KML files of the forest land proposed for
diversion, as well as the Compensatory
Afforestation (CA) and Additional
Compensatory Afforestation (ACA) areas,
have been duly uploaded on the e-Green
Watch portal with all requisite details.
Screenshots evidencing the uploading of
KML files on the e-Green Watch portal are
enclosed as Annexure-l,10.

,,,iig:koi:;:3t#,,

Odisha lndustrial lnfrastructure Oevelopment Corporation
(A Government of Odisha Undertaking)

IDCO, IDCO Towers, Janpath, Bhubaneswar- 751022, Odisha, INDIA
+91- 0674 - 2541525.2540820 lFax:2542956 t 25419A2

cmddidcn.inl maaidco in I wxr,r'.idco-in
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Sri. Ashok Kumar Mishra
Consultant (Env)

ldoo OorsHA@@
tITW OPPORIUNITIIS

L.L2 The compliance report of the Stage-l approval
shall be uploaded on e-portal
(https://oarivesh.nic.in/).

The compliance report of the Stage-l
approval has been uploaded on the
PARIVESH portal (https://parivesh. nic.in).

An undenaking to this effect is enclosed as
Annexure-1,12.

l-.1-3 The complete compliance of the FRA, 2006
shall be ensured by way of prescribed

cenificate from the concerned District
Collector.

The Collector, Rayagada has issued the
requisite certificate under the Forest Rights
Act, 2006 in the prescribed format (Form-l)
for diversion of 4.91t ha ol forest land, vide
No. 150/Xl-117/25 dated 31.01.2025.
A copy of the said certificate is enclosed as
Annexure-1.13.

L.L4 The boundary of the proposed forest land for
diversion, shall be demarcated on ground

at the project cost, by erecting four feet high
reinforced cement concrete pillars, each
inscribed with its serial number, distance from
pillar to pillar and GPS co-ordinates.

It is submitted that the boundary of the
proposed forest land for diversion has been
demarcated on the ground at the project cost
by erecting four-feet-high reinforced cement
concrete (RCC) pillars, each inscribed with
its serial number, inter-pillar distance, and
GPS coordinates.
Representative photographs of the
demarcation are enclosed as Annexure-
t.L4.

1.15 The user agency shall obtain Environment
Clearance as per the provisions oI the
Environmental (Protection) Act, 1986, if
applicable.

As per EIA Notifacation dated 14.09.2006,
Environmental Clearance is not required for
this project. The copy of the same is

enclosed as Annexure 1.15.

The Forest Department shall undertake
plantation of tall indigenous tree species along
both sides of the proposed road, at the cost of
the User Agency, to mitigate dust
pollution resulting from the movement of
heavy vehrcles associated with mining
activities.

It is submitted that the scheme for plantation
of tall indigenous lree species along both
sides of the proposed road from Si.limali
Bauxite Mines (hilltop) to SH-44 has been
prepared by the Divisional Forest Officer,
Rayagada Division and duly approved by the
Regional Chief Conservator of Forests,
Koraput Circle.

An amount of t1,46,07,054/- towards the
said scheme has been deposited vide UTR
No. CMS5589092419 dated 13.03.2026.

Copies of the approved scheme, demand,
and payment details are enclosed as

Annexure-1.15.
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It is submitted that appropriate engineering
and safety measures shall be implemented
to prevent soil erosion, considering the
medium slope of the proposed area and the
use of the road by heavy vehicles. An
undertaking to this effect is enclosed as
Annexure-1.17.

L.L7 Considering that the proposed area features a
medium slope and the road will be used
by heavy vehicles, the User Agency shall
implement appropriate engineering and salety
measures to prevent soil erosion.

1.18 Overburden shall not be disposed beyond the
designated road width. Muck generated

from earth cuttings shall be fully utilized for
filling works. Any excess muck shall be
disposed strictly in accordance with a Muck
Disposal Plan. No muck or debris shall be
permitted to roll down hill slopes. The user
agency shall submit an undertaking to this
effect along with the compliance for final
approval.

It is submitted that overburden will not be

disposed beyond the designated road width.
Muck generated from earth cuttings will be
fully utilized for filling works. Any excess
muck will be disposed strictly in accordance
with a Muck Disposal Plan. No muck or
debris will be permitted to roll downhill
slopes. An undertaking to this effect is

enclosed as Annexure-1.18.

1.19 It is submitted that retaining walls, breast
walls, and drainage structures shall be

constructed at appropriate locations along
the alignment to ensure slope stabilrty and
prevent erosion, wherever required. An
undertaking to this effect is enclosed as
Annexure-1.19.

t.20 The State Forest Department shall undertake
comprehensive soal conservation measures
at the cA sites, with the cost to be borne by
the user agency.

It is undertaken that the State Forest
Depanment (SFD) shall undertake
comprehensive soil conservation measures
at the cA sites, with the cost to be borne by

the User Agency. A copy of the undertaking is

enclosed as Annexure-1.20.

L.2L The user agency shall use fly ash for the road
construction and for filling up of void
created due to soil borrows which will be
followed by compaction and spreading of top
soil over it as per Fly Ash Notification No. S.O.
254 (E) dated 25.OL.2}L6.

ln compliance to the above condition, lt is

submitted that the user agency will use lly
ash for the road construction and for filling up

of void created due to soil burrows which will
be followed by compaction and spreading of
top soil over it as per Fly Ash Notification No.

s.o. 254 (E) dated 25.01. 2016. An
undertaking to this effect is enclosed as

Annexure-1.21.

Odisha lndustrial lnfrastructure Development Corporation
(A Government of Odisha Undertaking)

IDCO, IDCO Towers, Janpath, Bhubaneswar - 751022, Odisha, INDIA
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Retaining walls, breast walls, and drainage
structures shall be constructed at
appropriate locations to ensure slope stability
and prevent erosion along the alignment.
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L.22 The user agency shall explore the possibility

of successful transplantation of maximum
number of trees identified to be felled and
shall ensure that any tree felling shall be
done only when it is unavoidable and that too
under strict supervision of the State
Forest Department.

It is submitted that the user agency will
explore the possibility of successful
transplantation of maximum number of trees
identified to be felled and will ensure that any
tree felling will be done only when it is

unavoidable and that too under strict
supervision of the State Forest Depaftment.
An undertaking to this effect is enclosed as
Annexure-1.22.

L.23 The user agency shall submit an undenaking
to ensure that flanks of roads should be
filled by transported soil and not with soil dug
from the side of the roads.

It is submitted that an undertaking has been
furnished to ensure that the flanks of the
road shall be filled with transported soil and
not with soil dug from the sides of the road. A
copy of the undenaking is enclosed as
Annexure-1.23.

L.24 The designing of new culverts/bridges and
redesigning the existing ones over the
natural streams/ rivers/canals should be done
in such a manner that it does not hamper
the natural course of water, does not give rise
to water-logging, so that it does not
hamper movement of wild animals including
fishes & amphibians migration.

It is submitted that the design of new
culverts/bridges and the redesign o{ existing
structures over natural streams, rivers, and
canals shall be carried out in such a manner
that the natural course of water is not
obstructed, water-logging is avoided, and the
movement of wildlife, including fishes and
amphibians, is not impeded.
An undenaking to this effect is enclosed as
Annexure-1.24.

L.25 Speed regulating signage will be erected
along the road at regular intervals in the
Protected Areas/Forest Areas.

It is submitted that Speed regulating signage
will be erected along the road at regular
intervals in the Protected Areas / Forest
Areas. An undertaking to this effect is
enclosed as Annexure-1.25.

It is submitted that the user agency will
provide adequate under passes in wildlife
areas/ wildlife crossing, if any, for the safe
movement of wildlife wherever required after
consultation with State Forest Department
(SFD). An undeftaking to this effect is
enclosed as Annexure-l.25.

L.26 The user agency shall provide adequate under
passes in wildlife areas/wildlife crossing,
if any, for the safe movement of wildlile.

No labour camp shall be established on the
forest land and the user agency shall
provide fuels preferably alternate fuels to the
labourers and the staff working at the site

It is submitted that no labour camp will be

established in the lorest land and the user
agency will provide fuels preferably alternate
fuels to the labourers and the staff working at

Cons

, Bhubaneswar
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so as to avoid any damage and pressure on

the nearby forest areas.
the site so as to avoid any damage and
pressure on the nearby forest areas. An
undertaking to this effect is enclosed as
Annexure-1.27.

1.28 No additional or new path will be constructed
inside the forest area tor any activity
related to the proiect work.

It is submitted that no additional or new path

will be constructed inside the forest area for
any activity related to the project work. An
undertaking to this effect is enclosed as
Annexure-1.28.

L.29 The user agency while executing works, shall
not fell any tree in the surrounding forest area
in any manner.

It is submitted that the user agency while
executing works, will not fell any tree or
damage forest growth in the surrounding
forest area in any manner. An undertaking to
this efiect is enclosed as Annexure-1.29.

1".30 The layout plan of the proposed forest land

shall not be changed without the prior

approval of Ministry of Environment, Forest &
Climate Change.

It is submitted that the layout plan of the
proposed forest land will not be changed
without prior approval of the Ministry of
Environment, Forest & Climate Change. An
undertaking to this effect is enclosed as
Annexure-1.30.

1.31 The forest land shall not be used for any
purpose other than that specified in the
proposal.

It is submitted that the forest land will not be
used for any purpose other than that
specified in the proposal. An undertaking to
this effect is enclosed as Annexure-1.31.

The forest land proposed to be diverted shall
under no circumstances be transferred to
any other user agency, department or person

without the prior approval of Ministry of
Environment, Forest & Climate Change.

It is submitted that the forest land proposed
for diversion shall not be transferred to any
other user agency, department, or person

without the prior approval of the Ministry of
Environment, Forest & Climate Change. An
undertaking to this effect is enclosed as
Annexure-1.32.

1.33 No damage to the llora and fauna of the
adjorning area shall be caused.

It is submitted that no damage to the flora
and fauna of the adioininq area wrll be
caused. An undertaking to this effect is

enclosed as Annexure-1.33.

1.34 The concerned Divisional Forest Officer, will
monitor and take necessary mitigative
measures to ensure that there is no adverse
impact on the forests in the surrounding
area.

It is submitted that the Divisional Forest
Officer, Rayagada shall monitor the pro,ect
and take necessary mitigative measures to
ensure that there is no adverse impact on
the surrounding forest areas. An undertaking
to this effect is enclosed as Annexure-1.34.

Sri. Ashok Kumar Mishra
Consultant (Env)
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1.35 The user agency shall submit annual self
monitoring repon on compliance of stipulated
conditions to the Nodal Ofiicer (FCA) of the
State and concerned lntegrated Regional
Office of this Ministry by the end oJ March
every year.

It is submitted that the user agency will
submit the annual self-monitoring repon on
compliance of stipulated conditions to the
Nodal Officer (FCA) of the State and
concerned lntegrated Regional Office of this
Ministry by the end of March every year. An
undertaking to this effect is enclosed as
Annexure-1.35.

1.36 Any other conditions that the Ministry of
Environment, Forests & Climate Change may
impose from time to time in the interest of
afforestation, conservation and management
of flora and fauna in the area, shall be
complied by the user agency.

It is submitted that any other conditions that
the Ministry of Environment, Forests &
Climate Change may impose from time to
time in the interest of afforestation,
conservation and management of flora and
fauna in the area, will be complied by the
user agency. An undertaking to this effect is
enclosed as Annexure-1.36.

ln compliance with the above condition, it is
submitted that the requirement that the State
Government and User Agency shall ensure
compliance with the provisions of all Acts,
Rules, Regulations, Guidelines, NGT Orders
and Hon'ble Court Orders, as applicable to
the pro,ect for the time being in force, has
been duly noted, and the same shall be
complied with in letter and spirit. An
undertaking to this effect is enclosed as
Annexure-1.37.
It is further submitted that Appeal No. 412026l

EZ pertaining to the present proiect is

pending before the Hon'ble National Green
Tribunal, Eastern zone Bench, Kolkata.Vide
order dated 27 .02.2026, the Hon'ble Tribunal
directed the respondents to file their
responses and listed the matter for hearing
on 23.03.2026. Subsequently, vide Order
dated 23.03.2026, the matter has been
adjourned and is presently listed for hearing
on 18.05.2026. No further directions have

been issued in the matter as on date, and the
matter remains pending consideration.

L.37
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The State Govt. and user agency shall ensure
compliance to provisions of the all Acts,
Rules, Regulations, Guidelines, NGT Order (s)

& Hon'ble Court Order (s) penaining Io
this proiect, if any, for the time being in force,
as applicable to the project.
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1.38 Any other direction issued by the Ministry as a
result ol Hon'ble Supreme Court order
will have bearing on this approval.

It is submitted that any directions issued by

the Ministry pursuant to the orders of the
Hon'ble Supreme Court, having a bearing on

the present approval, shall be duly noted and
complied with as and when applicable. An
undertaking to this effect is enclosed as
Annexure-1.38.

1-39 Violation of any of these conditions will
amount to violation oI Van (Sanrakshan Evam

Samvardhan) Adhiniyam, 1980 and action
would be taken as prescribed in Para 1.16 of
chapter 1of Consolidated Guidelines and
Clarification issued under Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and Van
(Sanrakshan Evam Samvardhan) Rules,
2023 vide Ministry's letter dated 29.L2.2023.

It is submitted that the stipulation that
violation of any of the conditions will amount
to violation of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 and action
would be taken as prescribed in Para 1.16 of
Chapter 1of Consolidated Guidelines and
Clarification issued under Van (Sanrakshan

Evam Samvardhan) Adhiniyam, 1980 and

Van (Sanrakshan Evam Samvardhan) Rules,
2023 vide Ministry's letter dated 29.L2.2023
has been duly noted, and the conditions shall
be complied with in letter and spirit. An
undertaking to this effect is enclosed as
Annexure-1.39.
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) ANdGX\NG-Y

Certified that status of total land involved in the project {both forest and non-forest) as given in the table above is as per Govt. records as on 25 10 1980

Consulta nv ironment

Revenve !;.t- 1: ^"'Fo,r€d Ren9o O(ficet lsofrGitetrn

Land Schedule of total land involved within the Proposed Road Connecting from Sijimali Bauxite Mines (Hill Top ) to sH-44

Status of land as on 25.10.1980

Kissam
Area in Tenant

Name

Class of land
Khata No

Plot

No.
HAL Kissam Tenant Name

Acquired

Area in Ac
Plot No

TotalArea in
AC

Village NameSl. N o.
Khata

No
Govt. landUnsurveyedPahada Abada Ajogya Anabadi1.94823 8.000Bichapindha1 5
Govt. landUnsurveyedAbada A ya Anabadi3.873 Pa hada8.000Bichapindha 242 5
Govt. landUnsurv(,yedAbada Ajogya AnabadiPa ha da9.000 1.09431772 Dumerapadar3
Govt. landUnsurveyedAbada Ajogya AnabadiPahada0.086374 21.25012 Dumera ada r4
Govt. landRasta Sarbasadharana0.068315 7.220Du merapadar5
Pvt. land

Unsurveyed

UnsurveyedJaya MajhiDan ra2.130 0.3963771437Dumerapadar6
DLC ForestUnsurveyedAbada Ajogya AnabadiPa ha da16.000 0.48528035 Porla ng/
DLC ForestUnsurveyedAbada Ajogya AnabadiPa hada7 .2144 26.380156 Sagabari8
Govt. landUnsurveyedPahada Abada Ajogya Anabadi1.36931Saga bari9 156
Govt. landUnsurveyeCRasta sarbasadharana0.18532 0.500sagabari10 154
DLC torestUnsurveyedAbada A a Anabadi4.316 Pa ha da32.750Sagabari 511 156
Govt. landUnsurveyedAbada A a Anabadi7.768 Pahada74.250Sagabari 612 156
Govt. landa AnabadiAbada Aj9.300 7.7 6132156 Sagabari13
Gow. land

Unsurveyed

UnsurveyedAbada A.iogya AnabadiPahada7.750 t.329733156 ba riS
Govt. landUnsurvCyedPa hada Abada Ajogya Anabadi1.946110 8.500156 bari515

27 .957Total area in Ac

11.314Total area in Ha

tuietakid K:shiput P'--" irrustt'o
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ABSTRACT OF TOTAI- LAND INVOLVED WrrHrN THE ACCESS ROAD FROM SUtMAL| BAUXTTE MtNES (Httt rop) To sH-44

All Figures area In Acres

Sl. No V illage
Rev.

Forest

DLC

Forest

Status of land

as on
25.10.1980

Total
Forest

Pvt. Land
Non-fo rest

Govt. land

TOTAI NF

area
Total

B icha inda 0 0 0 5.821 5.821 5.82L
Dumerapadar 0 0 0 0 0.3 96 1,.248 7.644 L.644

3 Po rla ng 0 0.485 0 0.485 0.485
4 Sagabari 0 11.65 0 11.65 8.357

0

8.35 7 20.007
Total in Ac 0 12.13 5 0 0.39 6 L5.426 75.822 27.957
Total in Ha o 4.971 0.000 4.911 0.150 6.243 6.403 11.314

**^tt"^Yot*tt*
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Legend    

Location of road construction work as commenced on 03.04.2026

Image © 2026 Airbus

Image © 2026 Airbus

Image © 2026 Airbus
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The Hindu (Page 1), 08.04.2026 
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New Indian Express (Page 3, 7), 11-04-2026 
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Orissa Post (Page 1), 12.04.2026 
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Raghunandan Sriram <raghunandan.sriram.adv@gmail.com>

Service of I.A. for advance hearing in Appeal No. 4 of 2026 (Munidei Majhi and
Ors. v. Ministry of Environment, Forest and Climate Change and Ors.)
1 message

Raghunandan Sriram <raghunandan.sriram.adv@gmail.com> 13 April 2026 at 09:47
To: legumjure@gmail.com, advocate.paushali@gmail.com, gitanjali@eldfindia.com, ENVIRO LEGAL DEFENCE FIRM
<eldflegal@gmail.com>
Cc: Yogeshwaran Amarneethi <yogeshwaranadv@gmail.com>, Poongkhulali B <poongkhulali.b@gmail.com>

Dear Madam/Sir,

Please find attached the interlocutory application (I.A.) for advance hearing that we have filed in the subject
mentioned Appeal. Kindly treat this as service of the said I.A.

Regards,
Raghunandan Sriram
For Yogeshwaran A
Poongkhulali B
Counsel for Applicant/Appellant
--
Raghunandan Sriram
Advocate
Chennai

IA for advance hearing in Appeal 4 of 2026_.pdf
6257K
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